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CENTRAL AUMINISTRATIVE TRIBUNAL N
PRINCIPAL HENCH

8.A.N0.319/95
Hon'sle Shri R.K.Ahooja, Mambar(h)
Naw Uglhi, this 4th day of Novambar, 1996
G.Ke Nayyar ) ‘
s/o Shri Amrik 3ingh Nayyar
Retd. PWI (T5C)
SZN/ T, Engge. Branch
Baroda Housa

Naw BELHI,

R/o JP=51, Maurya &nclave
Delhi - 110 034.

ees Applicant
(By Shri G.U.Bhandari, Advocate)
Use

1. Union of India, through
The Ganeral Manager
Northarn Rly., Baroda Houss
" NEW DELHI.
2. The vivisional Rly. Manager
Northarm Railuay,
Stats Entry Road
Now LDZLHI - - eee Rzgpondaits

(By Shri U.S.Mahandru, proxy of Shri P.3.fahsndry
Advocata) ‘ '

The application having bsan haard
on 04.11.1996, the Tribunal on ths
sama2 day passad ths following:

R JcR

In this Uriginal Application, tha
Applicant éought a direction to the raspandaats
to mak2 paymant of his pansion, commutation of
pension, gratuity and othar anciliary benaefits
due on the data of his ratirsmant, that is,
3141241994, H2 also submits that such paymant

should ba made to him with an intsrsst at 18%

Par anngm. Ha furthasr sasks a diracgtion to the
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raspondants to dacids the period from 30.7+1991
N o 16.10.1991, a total of 79 days during which

period tha Applicant actually pzrformad afficialJ‘

duty and to pay him ths arrzars of salary tharsof

with intarast.

2 The raspondznts in thair counisr
hava submi ttea that thay have alrsady mads the
paymants of all thz duas to tha Applicante
Details of such‘paymant have baan given in para
4413 and 4144 Iv’n réi&indar filad by tha
Applicant, tha sama is not daniad. In para 11 of
his rajoindar, applicant submits that hz has
recaivad tha rast of the antitlemant duss axczpt
v the pzansion. But tha amount of Rs.9442%/=
daductad frmn}tha Applicant's duzs along with
tha paymant for a pariod of 79 days from 39.?»?@%%
£0 1601041991 still remains. Ha has howavar
gi van no datails about thé deduction of tha
amount of Rs.§,429/~ which hz says is due from tha
Raspondants. Datails of actual paymsnt havs ﬁﬁigégﬁ;f
baan mantionad by tha Raspondants in their rtaply

nor by‘ths applicant in tha Rejoindar.

3e 1 havaz heard th2 contantions of tha
laarnad counsal on both sidas. Tha maiﬁ’reiisf
sought for by thz2 Applicant ragarding tha pPaymeanc
of his tsrminal banafits has alrsady bsan obtain:zd
as all the tarminal benafits havsz b2an paid

to him by the Respondants. In thair countar,

thay have alsa given tha details ragarding ths
C{Jﬁtdoo-o:if* ’
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pansion payment orders. 3incs tha actual datas
hava nét bean mzantionsd by thz épplicant 2180,

no directions in my viaw are raguirad ragarding
paymant of intaraste As ragards payment of
calary duss for the pariod 30.7.1991 £o 1610491,
the Raspondants have statad in thair raply ﬁhai
the fpplicant uwas tfﬁated as abssnt from dsty
during that pariod and therafors no paymsnt

of salary was mades to him. In his Rzjoindar, tha

Applicént statas that the mattar still has to b3

dacidad as to how this pariod is to bz trzatads.

8a that as it may, this mattzar partains to

1991 and tha Application has b=zan Filsd in 19%95.
For rzasons of dalay and lachas, it is not
nacaessary to go furthar into this muéstisn by

this Tribunal at this stage.

4. Since tha main ralisf sought for by tha ;
Applicant has alrzady bazn grantad, tﬁe Application
is disposad of as infructuous. In cassa tha
Applicant is still aggriavad, hz is at libarty

to saak ramedy in rzspact of tha paymsant of

intersst in accordance with lau. No GOSLEe

\%ﬁfw A\
(R Ke QHDUJF‘}
I SHBER(A)




